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(Shri Raj Bahadur): I beg:
(i) to re-lay on the Table a copy
each of the following Notifica-
tions: —

(a) The Shipping Development
Fund (Loans) Rules, 1961
published in Nctification No.
G.S.R. 494, dated the 8th
April, 1961, under sub-
section (3) of Section 458 of
the Merchant Shipping Act,
1958, (Placed in Library.
See No. LT-2924/61.)

(b) Notification No. T.102-41/57
published in Himachal Pra-
desh Gazette, dated the 8th
April, 1961 making certain
amendment to the Punjab
Motor Vehicles Rules, 1940,
as applied to Himachal Pra-
desh, under sub-section (3)
of Section 133 of the Motcr
Vehicles Act, 1939. (Placed
in Library, See No. LT-
2933/61).

(ii) to lay on the Table a copy each
of the following Notifications
under sub-section (3) of sec-
tion 133 of the Motor Vehicles
Act, 1939 making certamn
amendments to the Punjab
Motor Vehicles Rules, 1940 as
applied to Himachal Pradesh:

(a) Notification No. H(T)14-
427/59, dated the 3rd
December, 1960.

(b) Notification No. T.26-53/57,
dated the 3rd December,
1960.

(c) Notification No. T.102-41/
56-II, dated the 27th April,
1961, (Placed in Library.
See No. LT-3020/61).

(iii) to lay on the Table a copy of
Notification No. S.0. 1015,
dated the 6th May, 1961 con-
taining corrigendum to Noti-
fication No, S.O. 44, dated the
7th January, 1961, under sub-
section (8) of section 133 of
the Motor Vehicles Act, 1939.
(Placed im Library, See No.
LT-3021/61.]
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GOVERNMENT RESOLUTION RE; AWARD
ON DISPUTE CONCERNING EXPLOITATION
OF SAMBHAR LAKE RESOURCES

Shri Raj Bahadur: On behalf of
Shri Manubhai Shah, I beg to lay on
the Table a copy of Government Reso-
lution No. 20(3)/57-Salt, to be pub-
lished in the Gazette, dated the 12th
August, 1961 regarding the award on
the dispute concerning the amount of
compensation to be paid by the Gov-
ernment of India to the Government of
Rajasthan for exploitation of Sambhar
Lake resources and the former’s deci-
sion thereon. (Placed in Library. See
No. LT-3022/61.)

NOTIFICATION UNDER  AGRICULTURAL
PrODUCE (DEVELOPMENT AND WARE-
HOUSING CORPORATION AcT, 1956

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): On behalf of Shri S. K.
Dey, I beg to lay on the Table a copy
of Notification No. G.S.R. 799, dated
the 17th June, 1961 issued under the
Agricultural Produce (Development
and Warehousing) Corporation Act,
1956. (Placed in Library. See No. LT-
3023/61.)

NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES AcCT, 1955

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): I
beg to lay on the Table a copy each of
the following Notifications under sub-
secticn (6) of section 3 of the Essen-
tial Commodities Act, 1955: —

(i) The Sugar (Movement Con-
trol) Amendment Order, 1961
published in Notification No.
G.SR. 684, dated the 16th
May, 1961, as corrected by
Notification No. G.SR. 749,
dated the 3rd June, 1961,

(ii) Notification No. G.S.R. 780,
dated the 10th June, 1961 res-
cinding Notification No. G.S.R.
354, dated the 18th March,
1960.

(iii) The Sugar (Movement Con-
trol) (Third Amendment)





